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Nona app„.,s for the petltlorer. As this Is a uary old
metter. ye coSsldsr it proper to peruss the re:cord£„ !,0ar ths
toarned counsel for the respondents and dispose of the case on
merits,

2. The petitioner has come to this Tribunal for a dirsction
to reinstate the uork.-rian from the dste of the accident with full ''
back wages and continue in service and for corapunsation for the
injury caused to him as also for a direction to continue the
treatment at their axpanss until he is declared madicsliy fit.
In v/ieu of the offer . made by the respondents •to take the
petitioner back in seri,ioe and thereafter to oat hin. medically
examined if he has to ha gi.-en light duty, nothing is required
to b= examined so far as the claim of the p^titiorer for reinetatem,
ia concerned. That is uhat has been mada clear in'the ordar of the
Tribunal dated 11.7.1968. It is apeoifically stated that uhat nou
aurvixas for consideration in this petition is only ths question of

^.compensation. The counsel for the respondents submitted that ths
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petitioner did net ovail of ths opportunity offsrad to him as he

failed to report to duty at Ktjrukshetra. It is further pointed out

that the qusstion of considsring his case for, givying him light duty

did not aris3 as.it uias conditional • on the petitioner reporting to

duty at Kurukshetra.

3, So far as the compensation is concsrned, in the reply a

positiua stetamsnt is mride to the affect that ths same has since bean

paid. In paragraph (iii) of the roply, it is stated that thay.hsvo

proceedsd to act on the medical cartificatg of fitnass on the basis

of uhich hE was taken to duty on 12.7.19B4. U uas further pointed

out that hs uas paid cGmponsaticn for 211 days from'1 4,1 2«19B3 uO

11 .7.1964 smountino to ^3.1 387/- for the period during uhich he could

not perform duties on account of the injuries sustained by him. "he
compensation amount/to the petitioner having since bean paid, no.

further examire tion of the claim of the petitioner is uarrantad.

Hence, this petition fails snd -is dismissed. Wo costs.
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